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HON'BLE MR, S. R, ADLGE, vige_cHaranav(a): >

soplicant seeks inclusion in LCL Register,
engagenent and pventual reqularisation.

2. He had earlier filed OA,No'oSO'?ﬁ/_g“ Jhich was

disposad of by order dated 2.12,96 after hearing
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both parties, with a di rection to respondants' to
\ consider his case for incluélon in LC L Redl st'er
and to infom of his position t'heraini within ;tmonths,
3. Upon action not being taken by raspondents,

applicant filed @@ No.318/97 which was allowod
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d)

to be converted into the p resent 0'a by order dated \
19,1, 98, Meanuhile respondents 1in compliance of |
the aforesald order dated 2.,12,96 have i ssued l\

order dated 17.,12.97,

a. I have heard spplicant’s counsel Shri shama

and respondents’ counsel Shri Dhauane |

So. shri Chawen has emphasised the conten te

of r espondents' order gated 17,12, 97 nemely that 3
ap‘plilcant was not appointed as 3 Casusl LabouroT )
Lithin the meaning of le 200(a) IRET Wl. II,
but he as a Buffalo Cart pri ver was spacifically
engaYed alon§ with his buffalo cart for-a
specified period from 8.2.85 to 30.11,86 to

di pose off right soil and 'rébbish to an isolated
place‘ at the rate of R=-23,50 per day at |
ghiwani Railuay station against sanctioned TLA
and upo‘n expiry of that sanction sapplicant
autometicelly stood di scharged, and he has

therafore no right to claim incluéion in the

LC L Register in tems of Circuler dated 25.4.86
(ann=-n=3).
6. shri Shama contendad that %,23,50 per day %

was the mwuages rate for casual labourers,
and thase very ‘defences had been taken by regpondents
Jhen applicent had filed 0.A.No.3076/91 wpon which "
after hearing both parties the Bench had directed
rasppndqts to consider 1nc1uding applicant in
LC L Register Prom which it must be hald that

thess defences were over ruled and were no longer

aveilabl ¢ to respondents,
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76 1 have considered the mat ter carafully. The

- Wwl. Il Note 1 to that rule grotps the various |

‘dispossal of right soil and rubbish does not ome
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direction‘ to respondents by order dated 2,12,96 was
to consider applicent's case for inclusion in the
LC L Register, and if respondents after consideration

have .rejected applicaﬂt"s daim vide impugned order

dated 17.12.97, it cannot ba said that the impugned
order is illegal, 1rregu1ar, improper or OT infim

in the background of the contents of Rule 2001 IRER

types of work for which casual labourers may be
engsged, and the engagemnent of 2 buffalo cart

driver such as applicant 2long with his cart for

yithin that de finifion o

8. . In theg result the Op warrants no interferaence, \

. puring hearing a‘pplicant‘s counssel stated that appli cert

wuld be oontent with wo rking esven as safaiwal a.

_1f and when respondents are engaging Saf‘aiualaj)

!

1

it would be open to spplicant to epply for the \
seme, and on receipt of his aspplication respondsnts |
|

shoul d dispose it of in acordance with rul es ‘

and instructionse

9. me‘o'A is disposed of in tems orparaB

abo ve. No costse

( s;R.,ADIGE
VI CE CHAT RM AN ()

/ ug/




